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the Tribunal oassed an interim order to the effect that

in Case the respond ants wish to fill up the oosts of

Postman, they should keep 72 posts vacant. The interim

order has, thereafter bean continued till the case uas

''inally heard on 8, 1, 1993 and ordars reserved thereon,

3, The aoplicants have annexed to their aoplication a

cooy of the judgemfnt dated 18,5, n90 in 0A-7179/B9

(Shri Plavlash Kumar and 24 others Vs, Union of India and

Others) in uhich the aoplicants had prayed for reqularisa-

tion of their services in Group 'D* posts. The Tribunal

directed the respondents to consider the case of the

aoplicants for regularisation in accordance with the schema

to be nrepared by them as per the directions of the Suoreme

Court in the case of Daily-rated Casual Labourers ^s. Union

o** India, A, I,R, 1987 S« C, 2342, The respondents were also

directed to give to the applicants at least the minimum pay

in the pay-scale of regularly employed workmen till their

absorption in regular posts. Such of those applicants as

fulfillsd the requisite qualifications for regular aopoint-

snt under the Recruitment Rules, should be considered form

appointment in accordance with the Rules, QiL^

in the instant case

4, The admitted factual position/,is that the applicants

were engaged as daily-wage Postmen, They are being paid on

the basis of the minimum of the scale w,B,f« 9, 2, 1986, They
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ars also bring paid H. b. A./C. C. A. u.e.f. 9.4. 1987 Calculated

on the basis of the minimum of the reuised scales glj^
'3. A. admissible under the Rules,

5. The respondents haue prepared a scheme for regularlsation
of casual labourers entitled -Casual Labourers (Grant of Temporary
Status and negulari sation) Scheme. What the applicants are

praying for in the present apnlicatlon is that hauin, regard

to their long oeriod of service in the posts of Postman, they
should be regularised in the said posts. Fpr the said posts,
tha rasDondsnts haue mada Recruitment Rules antitled 'The

Indian Posts 4 Telegraphs (Postmen/l^ailguard s) Recruitment

Rules, 1969. according to which, the post has been classified

as non-gazetted ministerial post. Tha educational and other

qualifications required for appointment is middle school pass

from a recognised 3oard. The method of recruitment is SO oer

cent by direct recruitment and 50 per cent by oromotion.

failing which, by direct recruitment. Per manent-'quasi-

oermanent Class lU officials who qualify in a departmental

test, are eligible for oromotion to the extent of 50 per

cent of the posts,

6. Ths Isarnsd couns si fpr tha aoDlicaht arguad that In

tha casa pf Oally-rated Casual Labour amployad undar tha

p 4 TOapartmant, tha Suprama Court had daalt ulth not only

V

ths casa of casual labaurars. but also of all tha catagorlas

A. t
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of uorkers, nanely, unskilled, semi-skilled and skilled.

It is true that the Sunreme Cnurt has referred to these

three cetasorles In oara. 1 of its iuduement. Houeuer,
In the Oaerative part of the judgement, uhereln the

rasoo-dents haue been asked to oreoare a scheme, the

direction is confined to only the case of casual labourers,

as is clear from the follouing:.

"uie, theraforai direct the respondents to oreoare

a scheme on rational basis for absorbing,as far

as possible, the casual labourers uho have bean

continuously uorking for more than one year in

the Rosts & Telegraphs Oapartment

6* The post of Postman is a Group 'C* oost for uhich

recruitment rules exist, as already stated above. Regular

Cldiss IV staff uho qualify in a departmental test and fulfil

the essential qualifications, are eligible for oromotion to

the promotion quota of Postmen uhich is to the extent of

50 oar cent. For direct recruitment to the extent of SO'C,

they can also apply,

7. In the instant case, the respondents heve stated that

the applicants did not appear in Group '0* Examination in

1991 even though they uere given a one-time age/Employment

Exchange sponsorship relaxation. There is nothing|to
disbelieve this version. According to the respondents,
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tHa applicants ara uorkino =.naine+ iorKlng against leave vacancies of Postmen
for short perlols.

8. lo our opinionj apoointdiBni' t-n t-K .appoincmant to the posts of Postman

on regular .asis being governed b, statutory recruitment
rules, the scheme preoared for regularisation o' casual
labourers cannot be modified as preyed for in the applica
tion. Admittedly, the respondents have given to the

applicants all the benefits envisaged in the scheme for the
Pasual labourers uho have been granted temporary status.
Their regularisation in Group -O' posts and appointment to
Group -C posts uouid depend on the availability of sufficiant
number of vacancies and in accordance uith the relevant rules

and instructions issued by the Government. In the facts and

Circumstanoee, ue ajoeot that they shall be given more

PDPortunities to pass the required examination. The appli.
cation is disDOsed of accordingly. The int«ri». o.h

y /• lie xntgrim order passed

on 17.,2.199, le hereby vacated with the eforeeeid cbesrvations.
Thsre will be no order as to costs.
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